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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH
ORIGINAL APPLICATION NO. 69 OF 2020
Rakesh Ramesh Dhotre ...Applicant
Vs

State of Maharashtra & ors. ...Defendants

WRITTEN NOTES ON BEHALF OF R-3&4 PUNE MUNICIPAL
CORPORATION-

1. This matter pertains to filing of an Application by the present
applicant for illegal dumping of C&D waste by certain truck
owners at S. No. 11, 12 and 15 Pune Peth Bavdhan Khurd and
Kothrud S. No. 100/3, 99. The areas where the C&D waste is
dumped are private properties which are in the possession of

private owners.

2. PMC has already issued notices under section 53 of
Maharashtra Regional Town Planning Act, 1966 directing the
parties to remove the dumped material within one month. Three
trucks which were dumping C&D waste have been identified by
the PMC. PMC has already imposed fine of Rs. 25,000 on the

concerned truck owner for illegal dumping of C&D waste.



. The Hon’ble Tribunal has directed the respondent Pune
Municipal Corporation to file an affidavit vide order dated
25/08/2021.

. The respondent Pune Municipal Corporation has filed an

affidavit dated 22/09/2021 in compliance of the above orders.

. Thereafter, the Pune Municipal Corporation has issued a
circular bearing Outward No. Add. M.C. (B) /D.K. V. K. /4737
with a view to prevent unauthorized dumping of C & D waste

and to penalize the violators in accordance with the law.

. The above-mentioned circular contains, inter alia, the following
provisions-

a. In the event of dumping of C&D waste by construction
companies/contractors or any other person, the concerned
Assistant Municipal Commissioner shall ensure that a fine
of Rs. 25,000/~ per truck is levied for the Financial Year
2022-23. In case of lower quantity of debris dumped, Rs.
1250/- per Metric ton should be recovered from the

wrongdoer.

b. Orders will also be issued to the concerned citizen,
contractor or construction company to stop ongoing

construction. The concerned construction company will be
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barred from taking up Pune Municipal Corporation contracts
for a period of one year if the unauthorisedly dump C&D

waste in canals and rivers.

. All the entities generating C&D waste must transport and
deposit the waste generated at the collection centers made
available by the respective Ward Offices of the Pune
Municipal Corporation. It shall be the responsibility of the
respective Assistant Municipal Commissioner to set up a
collection center at each ward office, maintain records and
collect user fees for transportation and processing expenses
incurred for collection of C&D waste from waste generating

entities.

. For C&D processing from the collection center, a
transportation of Rs. 22.04 Metric ton and processing fee of
Rs. 204.75 per Metric ton shall be levied.

. For debris above 10 cubic meters, a toll free number has
been provided for the collection of debris. Toll free number
—98001030222.

. Penalties should be levied on the entities responsible for
dumping C&D waste along the river basins or other

privately owned lands as per the bye-laws of 2017.
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g. If the concerned entity creates pollution even after it has
been fined three times, an offence will be registered against
the concerned polluting entity as per Section 52 of the
Mabharashtra Regional Town Planning Act, the Solid Waste
Management Rules, 2016 and the Environment Protection

Act.

h. The disposal of C & D waste dumped along the river, canals
and lakes shall be the responsibility of the Construction
Inspector/ Junior Engineer, Dy. Engineer and the Executive
Engineer, Building Permission Department, PMC for their
respective areas and the Construction Inspector shall act as

the beat officer for this purpose.

i. A penalty of Rs. 200 shall be levied on persons dumping
garbage in the river, nallahs and lakes as per the Pune
Municipal Corporation, Public Hygiene and Health Bye-
laws 2017. A penalty of Rs. 500 shall be levied for open
burning of waste as per the Maharashtra Government

Gazette Extraordinary No. 455 dated 19/12/2011.

A copy of the PMC Circular bearing Outward No. Add.
M.C. (B) /D.K. V. K. /4737 dated 24/01/2022 along with the
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true translation in English is annexed herewith and marked

under ‘Annexure A’.

- 7. From the abovementioned provisions, it is clear that the Pune
Municipal Corporation is alive to the problem of unauthorized
dumping of C&D waste along the river as well as in private
properties and that the PMC is also taking concrete and tangible
steps to curb such illegal practices and bring the violators to

book by imposing heavy fines.

Pune WA
Date ;‘,2/02;/;26?22 A d;:aeg&\. R 2 ome Lt



Annexuve N A’

True translation from Marathi to English

Office of the Addl
Mun. Commissioner (B)
Office

Pune Mun. Corporation.

Outward No. Add.M.C.(B)/D.K.V.K/4737
Date : 24.01.2022

OFFICIAL CIRCULAR

Procedure for preventing to dump waste/debris in the river
and nala areas

(Cleaning of River, Nala-SOPs)

The Work Order of O.No. 4339 dtd. 26.11.2018
issued to the contractor M/s. S.A. Infra for transport of
construction and demolition waste management Rules
and processing should be implemented as follows as per
the Official Circular No. O. No. MA/SWM/5921 dtd.

12.06.2019 of the resp. Municipal Commissioner’s

Office.

1) Penalty of Rs.200/- will be levied on the person by
Health Inspectors and Sr. Health Inspectors within
their boundary of area offices for creating and

dumping garbage in the rivers, nalas, lakes and on
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2)

3)

the steps of water fronts as per Pune Municipal
Corporation, Public Hygiene and Health Bye-Laws
2017 and a penalty of Rs. 500/- will be levied for
burning of waste as per notification of Maharashtra
Government Gazette Extraordinary No. 455 dtd.

19.12.2011.

Programmes should be arranged with the
persons/organizations creating awareness among
the citizens regarding not creating and dumping of
waste around river basins, nalas, lakes and
waterfronts. The arrangement of the said programs
should be implemented subject to the conditions in

the Covid-19 regulations.

In the areas of area offices which have river basins,
lakes, canals, at those places the garbage will not
be thrown. In this regard, the Construction
Inspector and Sr. Health Inspector and Health
Inspectors should take special care that the garbage
is not thrown around. Also, if any person is found

committing such violation, immediate legal action
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should be taken against the concerned person/

organization.

At present in the river basin and canal area of the
city a large amount of garbage, soil, stone-brick
pieces etc. are observed to have been dumped
unauthorisedly. For this purpose, if the debris is
thrown by the construction agencies/ contractors or
any other person, the concerned Municipal
Assistant Commissioner by ensuring that Rs.
250000/- per truck should be levied as penalty for
the financial year 2022-23. Also, if the quantity of
debris is less then. Rs. 1250/- per M.T should be
recovered for whatever quantity of debris is
dumped. (The rate hike for the next financial year
will be made as per formula). Similarly,
instructions should be issued to stop the
construction of the concerned citizen, developer
and concerned construction agency. Concerned
contractor/ developer/ citizen should be restricted
for one year to take up works of Pune Municipal

Corporation if they dump the debris in the canals,
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5)

rivers unauthorisedly. If action is not done
according the said instructions, the responsibility
will be determined on the concerned Dy.
Commissioner (Zone No. 1 to 5), concerned
Municipal Assistant Commissioner, Construction
Inspector (Construction Development Department)
and the Sr. Health Inspection and Health Inspector

of that jurisdiction.

All the persons/organizations generating C&D
waste, instead of throwing anywhere else the
garbage created from the construction/demolition
work and the debris from the action of
unauthorized construction, it should be brought and
should be deposited at the collection center made
available by the area office of Pune Municipal
Corporation. It will be the responsibility of the
concerned Municipal Assistant Commissioner to
set up a collection center at each area office, keep
records there and collect user fees for
transportation and processing expenses for the

collection from the citizens. For debris
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6)

transportation and processing during the period
2022-23 Rs. 22.04 per M.T. per kilo meter should
be levied and for the process the rate of Rs. 204.75
per ML.T. should be levied. To pick up the debris
above 10 cubic meters, by contacting on toll free
No. 98001030222 information should be given to
load the debris. The action will be taken to pick up
the debris generated by the development work after
a demand letter with necessary amount and locking
letter is sent by the concerned area office and also
head department to the Solid Waste Management

Department.

Penalties should be levied on those who put debris
on river basins and other private places in the city
as per the bye-laws of 2017. Also, if the road is
blocked again even if the concerned land owners
are fined three times, they should be penalized
under section 52 of the MRTP Act, Solid Waste
Management Rules 2016 and Environmental Act.
This action should be taken by the Construction

Inspector/Junior Engineer, Dy. Engineer and
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Executive Engineer, Construction Development
Department in the concerned area. The
Development Department will be fully responsible
for the disposal of debris rods, streams and lakes

and the construction inspection will act as the Beat

Officer.
Sd/-
(Dr. Kunal Khemnar)
Addl. Municipal Commissioner (E).
Pune Municipal Corporation
Copy to :-

1. Dy. Commissioner, Zone No. 1 to 5, Pune Municipal

Corporation.

2. Municipal Assistant Commissioner, All regional offices,
Pune Municipal Corporation for suitable further necessary

action.
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